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DR. ARUN KUMAR SARMA (Assam): Mr. Chairman, Sir, thank you
very much for giving me this opportunity to associate myself with this
Special Mention. The issue of fake currency is a very serious threat to the
economy of our country. It has a serious impact on our economy. The
machine used for detection of fake currency is out of reach of the common
man. That is one of the reasons that fake currency is being circulated
throughout the country, especially in the North-Eastern region. I am laying
emphasis on the North-Eastern region because I represent that area. The
North-Eastern region has become a dumping ground for fake currencies.
There is sufficient proof that the ISI is involved in dumping of fake
currencies in this region. Last year, there was a news item in different
newspapers that the ISI is pouring a huge quantity of fake currency from
abroad into the North-Eastern region. Another dimension of the problem is
that there is an acute shortage of fresh currency, new notes in the North-
Eastern region. For the last 4-5 years, the RBI has not replaced the old, soiled,
unhygienic, depleted notes, in the region. Sir, it reflects on the prestige of the
country. I have got samples of these old, soiled, unhygienic, depleted notes
with me. The hon. Finance Minister is also here; I would like to show these
notes to this august House. Such notes have not been replaced for the last 4-5
years. These are still in circulation. Some of the notes are even beyond
recognition; as to which denomination do they belong; whether they are one-
rupee notes, or two-rupee notes, or five-rupee notes. Even the fifty-rupee
notes are in a very depleted condition. I hope, the hon. Finance Minister will
take adequate steps to direct the RBI to replace all such soiled notes. If a
tourist comes to India and handles such type of notes, it reflects on the image
of the country. I hope, the Finance Ministry would take this matter seriously
and would see that these notes are be replaced immediately.

Removal of Jhuggi clusters with the help of bulldozers resulting in
hundreds of poor people becoming homeless
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SHRI JIBON ROY (West Bengal): Sir. I associate myself with this.

MR. CHAIRMAN: No. Your party Member will speak. That is all
right.

SHRI SHANKAR ROY CHOWDHURY (West Bengal): Mr.
Chairman, Sir, 1 associate myself with the Special Mention made by hon.
Smt. Saroj Dubey. This reflects the problem of rehabilitation. We have a
growing urban sprawl. It is not confined to Delhi alone, but it is also there
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throughout the country. I would urge the Government that it must not only
take the proper, short-term measures that the hon. Members have pointed out
but it must also have a look at the long-term economic policies, by which
industries, particularly under the new regime, the liberalised regime, are
being concentrated in those favoured areas where the so-called infrastructure
exists. Unless industries are dispersed and the means of livelihood are created
in villages,this flow to cities will continue. India is a country where 80 per
cent of the people live in the villages. It is also a forecast that within the first
quarter of this century, up to 30 per cent of our people will be living in
towns. So, I urge the Government to bear this in mind. Please not only plan
for the short-term, immediate measures to be taken but also, on a long-term
basis, see that, with the industrial policy you are following, the centres of
growth are spread throughout the country and ensure that a degree of
humanism is there when encroachments are vacated.

SHRI EDUARDO FALEIRO (Goa): Sir, I associate myself with the
Special Mention made by Smt. Saroj Dubey.

The first point I want to make is that there should be, in such cases, no
eviction without settlement, and the settlement should be at a place where the
poor people, the miserable people who live in slums, have employment
oportunities. These words are mild, compared to the words used in the
National Housing and Habitat Policy. I have this document here with me.
This document was brought out by this Government in furtherance, as it
says, of the NDA's National Agenda for Governance. It states here in the
very first paragraph:

'Mere lip-service will not do. What is required is a housing
revolution."

Is this the housing revolution? When people do not get houses and
when their wives and children do not have even the foothpath to live on, they
go and occupy land and build their own shelter. This is happening not only in
this country but all over the world. The policy makers at the global level have
a global consensus that this is something which is a human problem. There
should not be eviction without proper settlement. This is a global consensus
which exists everywhere in Asia, in Africa and in Latin America, in
particular. This is point number one.

Secondly, why are people living in slums?
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The Minister is here. That is good. The Minister will reply to this, and I
will be very happy.

People live in these miserable conditions. This Housing Policy says:
" "Like beasts' words even beasts would protest."

That is what the housing policy says in the very first paragraph. Why
are our co-citizens living like this? They live like this because there is no
employment. Basically, this is the result of the migration of people from rural
areas to urban areas. What is happening is that in rural areas, employment
opportunites are falling completely. The development is decreasing. In the
1980's, the rate of growth in the rural areas was 3.1 per cent, as per the
Planning Commission. Now, in the last couple of years, it has been 1.8 per
cent. Now, the employment is decreasing to such an extent that when the
Congress left the Government in 1995-96, the rural poverty was 38 per cent,
and it has now grown to 45 per cent. I am mentioning about the rural poverty.
I am quoting the figures given by the Member of the Planning Commission,
Dr. S. Gupta, in public, a couple of months ago. This is the position.
Therefore, the first thing that is required is to increase the number of houses.
You say here, if [ am not mistaken, in paragraph 1.7 of this document:

"Two million units will be created, built by the year."

I want to know from the hon. Minister what progress has been made in
this regard.

Number two, in this Budget, the allocation for rural development,
everything concerning rural development, the Rural Development Department
itself, has been slashed down in a manner which, I feel, is brutal. There is a
sharp slashing down of all projects of rural development, including self-
employment and employment in the rural areas. That is why these things are
happening. Therefore, we have to pay attention to the fact, that this imbalance
which is growing between the rural areas and the urban areas in terms of
growth, development and employment, is growing very fast because of the
manner in which our new economic policies are being implemented.
Therefore, I appeal here to the Government:

Number one, increase your Budget allocation for the Government
programmes for employment in the rural areas at a faster rate.
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Number two, increase the housing, particularly the housing for the poor
people. Let us see what you have done about your plan for 2 million units per
year. The hon. Minister will be able to tell this to us.

Number three, please implement what you say here in the beginning of
paragraph 5.7 of the Policy. You say:

"Slum improvement/upgradation”

Instead of improving and upgrading the facilities which are practically
nil in slums, you are just destroying them and sending the people away.
There is a sharp contradiction between the words and the action on the
ground. Therefore, I request that these things should be done. The first thing
is: No demolition without proper settlement.

Thank you.
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RIS H IGIYR 15 AT | g1 TP 1 <@ b Hb &b 1 R Yob IGaRT
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MR. CHAIRMAN: Shri T.N. Chaturvedi.

SHRI T.N. CHATURVEDI (Uttar Pradesh) : Sir, the Minister is
responding.

MR. CHAIRMAN: You are not speaking?

SHRI T.N. CHATURVEDI: I will not speak, Sir.

MR. CHAIRMAN: There is one more Member, Mr. Samadani. Let him
also speak. Then I will call the Minister. Mr. M.P.A. Samad Samadani.

SHRI M.P.A. SAMAD SAMADANI (Kerala) : Mr. Chairman, Sir, the
hon. Member, Shrimati Saroj Dubey, has drawn the attention of this House to
a very serious issue. Nowadays, so many news-items are appearing in the
Press regarding the atrocities committed on the" poor who reside in such
areas. Sir, instead of considering the seriousness of the issue and instead of
considering those factors which lead to this kind of a state of affair, the
Government agencies are acting without any kind of mercy being shown to
the poor people. The Government should show some compassion towards
them. We do not blame the present Government for this situation. All these
issues have not arisen after the present Government came into power. But my
request to the Government is....(Interruptions)

MR. CHAIRMAN: Hon. Members, it is already one o' clock. We will
continue. After Mr. Samadani, the Minister will say something and then we
will adjourn.

SHRI M.P.A. SAMAD SAMADANI. The present Government could
have acted with some compassion. That is my suggestion. The point is that
there is poverty. We are not able to settle our people in our own land. That
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is the problem. But there is a wide area of land lying vacant. If the
Government had a concrete policy, a positive policy, they could have utilised
this land for housing and rehabilitating these people. But that has not been
done. The other problem is that of unemployment. The most important cause
is urbanisation. The country cannot afford this kind of speedy urbanisation.
Why is this happening? Nobody has attended to this very important question.
The Father of the Nation, Mahatma Gandhi, saw Indian life in the villages, in
the rural areas. Now, instead of that, we have to turn to the cities to see India.
Why is such a state of affairs prevailing? It is because of the fact that the
village life is losing its economic support. Whatever is produced by the poor
farmers, is sold at a distress price. There is a heavy fall in prices. So, the poor
people are migrating to the cities. In such circumstances, they cannot live
peacefully in the villages. They cannot stand on their own legs in the villages.
One thing is very common in India, that is, the mother coming to the city in
search of work, tying her own saree to the branch of a tree and making a
cradle out of that for her child. This type of situation is there. Instead of
protecting her life, instead of giving her support, instead of paying some
attention to her with a humanistic view-point, we are evicting her. My
suggestion is that instead of evicting her, we should go to that mother and
seek her pardon. Instead of evicting them from such areas, the Government
should pay attention to strengthen the economic background of the village
life. That will be the only solution to get rid of this problem. There are so
many environmental problems also. I am not going into those things because I
do not want to take much time of the House. If we are compelled to evict
them, why can't the Government give them enough time? Why is the
Government not giving them a chance to build their own houses in the rural
areas or in the suburbs of the cities? In a metropolitan city like Delhi, there
are suburbs which can be utilised for this purpose and some employment can
also be generated. But, all of a sudden, on one fine morning or at mid-night,
going with the bulldozer, evicting our own people, is a cruelty done by the
Government to its own citizens. I request the Government to protect these
people from such situations. Thank you.

THE MINISTER OF URBAN DEVELOPMENT (SHRI JAGMOHAN):
Sir, I am responding, because I think, there is a lack of information, or
deliberately, the same thing is being said. Since 1998, I have been giving an
alternative accommodation to every squatter who has been removed from
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the land and I have made a number of statements in the Press. During this
period, 10,000 squatters have been resettled and everybody has been given an
alternative land. You can go and see it in Rohini, you can go and see it in
South Delhi, you can go and see it in Narela. The issue is, they themselves
asked for these valuable lands, and we are settling them in accordance with a
scheme, a programme. I have made a number of statements that everybody is
being resettled. The people have applied. They may have to make a little
contribution. They have made the contribution.

I do not know why, over and over again, the same thing is repeated. We
are giving that, and they are asking for the same thing, that is already given. I
cannot understand this, except that it may be said for a certain other reason
than merit. Therefore, I want to make this point very clear.

The second point is, it is not that we are just wanting to remove these
people for the sake of removal. The issue is that certain schemes are required
to be implemented. Now, take the Central Government Complex, a building
from where these jhuggis are being removed during this week. The cost of
escalation alone, because of the non-removal of these jhuggis during the last
so many years is more than Rs.200 crores. Parliament should not have passed
that project. They have passed the project, made the Budget provisions that
you must construct this year. If there are squatters, then what do we do? We
have to resettle them. So, they are being resettled in accordance with the
programme which is started in public interest -resettlement of these poor
people, implementation of the development schemes.

Then, there are certain other areas where these squatters cannot remain,
on account of public interest. For example, if there are squatters, say 2000, in
the All-India Institute of Medical Sciences complex itself, without any
sanitary facilities, and if the Director of that Institute now comes to me and
says, "Look, patients come here, and if these people continue to remain over
here as they are, then they will only transmit infection to the patients. Do you
want such a situation to continue?" So, all these people have been removed
and given alternative accommodation in South Delhi, which is a very prime
land, and in one area alone, the cost of resettlement is Rs.9 crores. In another
area, it is Rs. 14 crores, and more than 10,000 squatters have been resettled.
It is the cost of resettlement
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alone, leave the valuable cost of land, which I am not counting. If I had sold
this land, disposed of this land, I would have earned crores and crores of
rupees.

Then another point that is being made is about employment. The reason
is precisely the one which some hon. Members have given, the economic
reason. My reason itself is an economic reason. If you make the process of
migration from rural to urban as an employment-oriented migration, as a
skill-oriented migration, it will benefit the economy. I am always resettling
them in an area where there is scope for getting employment, a skill-oriented
employment. For example, those who are going to Narela will have an
opportunity to have a Narela industrial estate. They will become skilled
workers. They will acquire some skill, instead of staying at a place having a
nalla nearby and then competing among themselves, and they will be doing
only menial jobs, cleaning utensils of the people. There is a scheme behind it.
There is a thinking behind it. You go to Jehangirpuri. ...(Interruptions).. Let
me complete it. You go to Jehangirpuri and you can find all the people who
were resettled by me when I was Lt. Governor; everybody is now earning.
There are 10,000 families. Along with shifting the Subzi Mandi, I shifted the
people there. Today, everybody is skill-oriented. A person is either a truck
operator or a cleaner. A person is having either a scooter-parts shop or a
motor-repair shop. Everybody is earning not less than ten thousand rupees a
month. Everybody is sending his child to school. Everybody has got
electricity, water, sewer. Do you want the people to stay where there is no
ground for defecation? And they do defecate in the open. No sanitary
facilities at all; no power, no water. What will be the future of their children?
So, I think, there is lack of understanding of the entire issue, and there can be
no better scheme. In fact, some of the reports of the United Nations
themselves say that this is the best scheme that has been evolved. As you
know, envirornmental upgradation is one of the achievements. Wherever it is
possible to resettle them at the same place, they are not shifted. They are
shifted only from unsuitable places; they are shifted only from the areas
earmarked for schools, hospitals, roads, public projects, etc. They are only
shifted from those areas.

There is a rationality behind it. I don't know why in the Press statements
after statements are being published that they are being bulldozed and so on.
There is no bulldozing like that. They are all resettled.
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Thousands of trucks are given to them to go to the new sites. ...
(Interruptions)...

SN RIS G4 ¢ B9 AN b AR ereioR AU | ..(FaEH)... gdl
ool ok Afeolt # SR AT FerSIoR oMY 3iR BT Al ddhfcid g &1
fop w15 | #2 Sf ger |ue fawr ot SRR $R %8 & | yayd  ggrEa &
.4t e F9 @1 grea J A9 T U G- A WS B S ©
H3 Sl BT Bl 91 I8 © 6 &9 Il FaRIT HR &1 & | a1 §=1 8T
BT E gN-Su] arel Bl IIhR BIC IR E | . (TIHTH)...

it g O s : 430 St 1 ofare @ qR1EN AR | (Ee).
e AV S | .(agM)...

el G AR A B TR | L (FGHH). .
it <" g M : STae O R PR o SR | (FFIH).... T8 SN
T8 | (I )... f[SeR S ggi i =T aRd B 1 .(agH)...

Sl WRIST g9 ;B9 AN A ST 31 A IR | (). 8
AN A AR H AR {1 & | ..(FFEH)... JefSIo & A WS gU |
.(STIETH)...

Sl AR AR : Al QW P PBATR & | (FAYM). .

3t IFE WY ¢ (9BR) W St w1 fd8R &) 919 aRd © |
.(STTETH)...

7} R TR : 39 SB! A Wl TE QAT ST | ...(HGEH). .

st I Y™ : Ig BHIT S § SN HRAN & | ...(LH)... TE
AP IMEd TS B | ...(AGET)...

it < g e« 20 S o1 ST A R g SRR | L(EET). .

it IR YR : IR IR R R T | ...(auM)...

MR. CHAIRMAN: Let the Minister reply. ...(Interruptions)... Let
the Minister reply. ...(Interruptions)... He is not yielding.
...(Interruptions)... He has not yielded. ...(Interruptions)... Have you
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yielded? ...(Interruptions)... He has not yet yielded. ...(Interruptions)... He
wants to speak. ...(Interruptions).... Let the Minister speak.
...(Interruptions)...Let the Minister speak. (Interruptions)...

SNt I W) : IR IR 3T ST BISBRTEX © | ...(TTEM). .

MR. CHAIRMAN: He wants to say something. ...(Interruptions)... Let
him speak ...(Interruptions)...

SHRI SANGH PRIYA GAUTAM: Let him finish first.

...(Interruptions)...

# SREH : 991 b US 91d $El © | (). {9 SIS IR
A GN T | ...(TALTH)...

SHRTMATI AMBIKA SONI(Delhi) : You send a team of Members of
Parliament to see the resettlement colony. ...(Interruptions)...Why are you not
working in a transparent manner? ...(Interruptions)... You are trying to tell us
something which is not the reality ...(Interruptions)...

i} STTHIEA : S d1d AT el &, {1 AT Gl & | H D! I8 g0
TTE RET AT b Sl JASIOR B AT B8 I8 &, ASIOR ol (SIS FeA IR B
& org o | 571 I8 Yerd gRAT aTel] a1 PE XL 8 | ...(TTHTH)...

S FHTART - STBT U I AT YR PR o QIR | (T ..
2 €7, TG : ofe Hfee ag FAEE | ..(FaUH)...

Y STTHIE : S S8 ¥ el 1 g 18l 11 iifs AR BICH ©
3R ARATSTST =eT X1 € | S BIC BT AT B, IT fbar ST | gafery o
I @ISC Pl TSI TE| el ATedl g | Sl 9! WIS AU o 53 8, 31
GEEASCICECAEURNING:C 151 )W
SHRI RAJU PARMAR: We are not satisfied with his reply.
MR. CHAIRMAN: This is not a reply. This is a Special Mention.

The House is adjourned for one hour.

The House then adjourned for lunch at fourteen minutes past one of the
clock.

214



RAJYA SABHA [8§ MAY, 2000]

The House reassembled after lunch at sixteen minuted past two of the
clock, [The Vice-Chairman (Shri T.N. Chaturvedi) in the Chair]

THE VICE-CHAIRMAN(SHRI T.N. CHATURVEDI) : Now, we take
up the Statutory Motions:

STATUTORY MOTIONS

I. ANNULMENT OF NATIONALISED BANKS (MANAGEMENT
AND MISCELLANEOUS PROVISIONS) (AMENDMENT) SCHEME, 2000
PUBLISHED IN GAZETTE OF INDIA VIDE NOTIFICATION S.O. 58 (E).

AND

II. NATIONALISED BANKS (MANAGEMENT AND
MISCELLANEOUS PROVISIONS) (AMENDMENT) SCHEME, 2000
PUBLISHED IN GAZETTE OF INDIA VIDE NOTIFICATION S.O. 59 (E).

SHRI DIPANKAR MUKHERJEE (West Bengal): Sir, I move the
following motion:

"That this House resolves that in pursuance of sub-section (6) of
Section 9 of the Banking Companies (Acquisition and Transfer of
Undertakings ) Act, 1970, the Nationalised Banks (Management and
Miscellaneous Provisions) (Amendment) Scheme, 2000 published in
the Gazette of India dated the 20th January, 2000 vide Notification S.O.
58 (E) and laid on the Table of the House on the 14th March, 2000, be
annulled.

That this House recommends to Lok Sabha that Lok Sabha do concur in
this Motion."

I also move

"That this House resolves that in pursuance of sub-section (6) of
Section 9 of the Banking Companies (Acquisition and Transfer of
Undertakings ) Act, 1980, the Nationalised Banks (Management and
Miscellaneous Provisions) (Amendment) Scheme, 2000 published in
the Gazette of India dated the 20th January, 2000 vide Notification S.O.
59 (E) and laid on the Table of the House on the 14th March, 2000, be
annulled; and

That this House recommends to Lok Sabha that Lok Sabha do concur in
this Motion."
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